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Petition(s) for Special Leave to Appeal (Civil) No(s). 28/2014
[Diary No. 41539/2013]

(From the judgenent and order dated 23/12/2013 in Wit Petition (L)
No. 3259 of 2013 of The High Court of Judicature at Bonbay)

YUSUF SHANULLAH SHAI KH & ORS. Petitioner(s)
VERSUS
EXECUTI VE ENG NEER, BANDRA DI VI SI ON & ORS. Respondent ( s)

(Wth appln.(s) for exenption fromfiling OF and exenption from filing CC
as well as the true copy of the inpugned order dated 23.12.2013 passed by
the Hi gh Court)

Date: 26/12/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTICE R M LODHA
HON' BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
[ VACATI ON BENCH]

For Petitioner(s) Pukr hambam Ranesh Kumar, Adv.
Al taf Khan, Adv.
Yousuf Khan, Adv.

Mant a Saxena, Adv.

FSSS

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Taken on board.
Learned counsel submits that certified copy of the inpugned
order has not been available to the petitioners. He submits that it

is not uploaded on the Bonbay High Court website wuntil date and,
therefore, even copy of the order is not available. As soon as
certified copy of the inpugned order is nade available, liberty is

granted to the petitioners to place the same on record of the special
| eave petition.

Tag this special |eave petition with S.L.P. (Cvil) No
25833 of 2013 and S.L.P. (Gvil) No. ..../2013 (Diary No. 41540)
titled "Navjeevan Rahivasi SRA CHS Ltd. & Os. Vs. Executi ve
Engi neer, Bandra Division & Ors." and list on January 13, 2014.

Until next date, the order of the H gh Court passed on
13.12. 2013 directing the Executive Engi neer, Bandra Division, Minbai
Board, Miunbai Housing and Area Devel opnent Board (respondent No. 1
herein) not to evict the petitioners shall continue.
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